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 poration  owned  or  controlled  by  the

 Government  and  for  matters  connect-

 ed  therewith  or  incidental  thereto,”

 The  motion  was  adopted

 SHRI  ह.  P.  SINGH  DEO:  I  introduce

 the  Bill.

 GENERAL  INSURANCE:BUSINESS

 (NATIONALISATION)  AMEND-
 MENT  BILL

 [English]

 MR.  DEPUTY  SPEAKER:  The
 House  will  now  take  up  items  No,  15
 and  16  together,

 Shri  Chandupatla  Janga  Reddy
 He  is  not  there,

 कक  के  ०  क  #

 Shri  Janardhana  Poojary,

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI  JA-
 NARDHANA  POOJARY):  On  behalf
 of  Shri  Vishwanath  Pratap  Singh,  I  beg  to
 move;

 “That  the  Bill  further  to  amend  the
 General  Insurance  Business  (Nationa-
 lisation)  Act,  1972  as  passed  by
 Rajya  Sabha,  be  taken  into  conside-
 rauon,”

 -
 ह

 The  Bill  further  to  amend  the  General
 Insurance  Business  (Nationalisation)  Act,
 1972,  has  been  passed  by  Rajya  Sabha  on
 the  23rd  January,  1985  and  it  is  now  for
 consideration  before  the  House,

 ।  would  briefly  like  to  explain  the
 circumstances  in  which  it  became  neces-
 sary  for  Government  to  assume  powers  to
 frame  schemes  unconnected  with  amalga-
 mation  of  insurance  companies  or  merger
 consequent  On  nationalisation  of  General
 losurance  Business  to  regulate  the  térms
 and  conditions  of  service  of  the  emplo-
 yees,

 The  employees  of  the  General  Insurance
 Industry  submitted  in  1977  Charter  of
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 Demands  for  wage  revision,  After  tak-

 ing  into  account  the  recommendations  of

 the  management  of  the  General  Insurance

 Corporation  and  their  report  about  the

 discussions  with  the  employees’  upions,
 Government  notified  an  amendment  sch-

 eme  in  September,  1980.  Under  this

 scheme,  the  scales  of  pay  of  the  employees
 were  revised  upwards,  Other  considerable

 benefits  were  also  given,  All  these  were

 estimated  to  cost  the  insurance  companies
 an  additional  burden  of  Rs.  3  crores  per

 annum,  However,  the  union  of  employees

 challenged  this  amendment  in  the  Supreme

 Court,

 The  Supreme  Court  quahsed  the  Scheme

 as  being  beyond  the  scope  of  the  authori-

 ty  of  Central  Government,  The  Supreme

 Court,  however,gave  liberty  to  the  Central

 Government  to  frame  any  appropriate
 legislation  or  to  make  any  appropriate
 amendment  giving  power  to  frame  any
 scheme  as  it  considers  fit  and  proper

 Therefore,  Government  have  not  in  any
 manner  circumvented  the  judgment  of  the

 Supreme  Court.

 Sir,  I  would  like  to  inform  the  hon,
 members  that  the  pricipal  scheme  of  1974

 was  causing  grave  infer  se  wage  distortions.

 On  Ist  July,  1984,  the  emoluments

 (basic  pay  plus  DA)  of  a  Suprintendent
 at  the  maximum  of  his  grade  rose  to

 Rs,  4082  as  against  those  of  a  General

 Manager  at  the  minimum  and  the  maxi-

 mum  of  his  grade  amounting  to  Rs,  3950

 and  Rs  4550,  respectively,  Such  cases

 were  mrany  at  common  pay  ranges  between

 Class  If  staff  and  officers  of  II  General

 insurance  Corporation,  If  allowed  un-

 checked,  these  wage  distortions  would

 seriously  affect  the  smooth  functioning  of

 the  industry  and  generate  grave  repercus-
 sions  On  the  wage  structure  in  other  public
 sector  undertakings  Government  could

 not  remain  a  silent  spectator  to  this  ser-

 ious  situations,  Hence  the  Ordinance  was

 promulgated

 Sir,  as  you  may  have  seen  from  the  Bill
 it  confers  independent  powers  to  frame

 schemes  to  prescribe  the  scales  of  pay  and
 other  terms  and  conditions  of  service  of

 the  employees.  This*  provision  is  neces-
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 sary  in  order  to  allow  further  wage  revi-
 sions  in  the  industry.  Also,  provision
 has  been  made  to  frame  the  schemes

 retrospectively,  This  is  an  enabling
 provision  and  in  the  interest  of  the  emp-
 loyees  as  wage  revisions  have  quite  often
 to  be  given  retrospective  effect,

 The  principal  schemes  made  in  1974-75
 and  1976  were  amended  on  23  oc  asions
 whereby  considerable  benefits  were  confer-
 red  On  the  employees  and  the  officers,  In
 Order  not  to  set  the  clock  back  and  nct  to

 deny  the  employees  of  these  benefits,  a

 provision  has  been  made  in  the  Bill  to
 revalidate  all  amendments,  except  the
 one  made  in  September,  1980  which  has
 been  struck  down  by  the  Supreme  Court,

 Sir,  I  would  like  to  dispel  a  doubt  which
 the  hon.  members  may  have.  It  is  not
 Government’s  intention  to  do  away  with
 the  system  of  consultation  with  the

 employees  on  wage  revision,  AS  you
 know,  Sir,  Government  acquired  in  1981
 similar  powers  in  the  case  of  Life  Insue
 rance  Corporation  of  India,  Despite  this

 currently,  discussions  are  in  progress  bet-
 ween  management  and  the  LIC  employees
 On  wage  revision  Employees  of  the
 General  Insurance  {[ndustry  will  have
 similar  opportunity,

 I  would  now  request  the  hon  members
 for  their  support  to  the  Bill  so  that  har-
 Monious  functioning  of  the  industry  canਂ
 be  brought  about  and  the  administrative
 GOst  contained  in  the  overall  interest  of
 the  policy  holders.

 Sir,  I  move,  श

 MR,  DEPUTY-SPEAKER :  Motion

 moved  :

 “That  the  Bill  further  to  amend  the:
 General  Insurance  Business  (Nationa-
 lisation)  Act .  1972  as  passed  by
 Raya  Sabha  be  taken  into  conside-

 ration,”

 [Translation]

 DR.  DATTA  SAMANT  (Bombay
 South-Central):  Mr,  Depury  Speaker,

 Sir,  the  principle  of  collective  bargaining
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 between  the  workers  and  the  management,
 which  has  been  honoured  since  the  time
 of  the  British  rule,  is  sought  to  be  given  a

 go  by  with  the  introduction  of  this  Bill.
 This  is  my  direct  charg2  against  the
 Government  which  I  make  in  this  House,

 Moreover,  the  number  of  industries  has

 definitely  gone  up  during  the  last  37  years
 due  to  the  I[ndustrial  Disputes  Act  which
 was  enacted  during  British  time  but  so
 far  no  legislation  has  been  brought  for-
 ward  to  sp-cify  the  rights  of  the  workers,
 According  to  the  Government  schemes,
 Setting  up  Of  industries  in  backward  areas
 has  been  encouraged  by  extending  loang
 worth  2-3  thousand  crores  of  rupees.  For
 whome  these  industries  are  being  set  up  7

 Do  th-y  serve  the  interests  of  workers  or
 those  of  employers  ?  Government  has
 not  paid  any  attention  towards  the  quan-
 tum  of  wages  being  given  to  the  workers,

 In  regard  to  this  amendment,  ।  would
 like  to  stage  that  by  bringing  it,  the  Go-
 vernment  is  trying  to  do  away  with  the
 basic  principle  cf  collective  bargaining  and
 industrial  disputes,  With  the  :mereased
 business  of  I.  ।  C.,  the  profit  of  Govern-
 Meat  fas  also  increased  considerably.
 As  a  consequence  of  negotiation  in  regard
 to  workers’  demands,  Government  had

 conceded  collective  insurance  and  nationa-

 lisation,  Later  on,  a  decision  of  the

 Government  was  challenged  in  the  Supreme
 Court  whose  judgement  has  also  come.
 In  order  to  undo  this  judgement  of  the

 Supreme  Court  ard  to  deny  the  benefit  to
 the  workers,  Government  has  brought
 this  Bill,  for  which  I  express  deep  resent-
 ment  and  regret,  It  has  been  stated  in  the
 aims  Statement  of  obiéctts  and  reasons
 of  the  Bill,  that  in  case  -  the

 dresent  set  up  continues  the  emolu-
 ments  of  class  I}  staff  can  exceed

 Rs,  4000  but  the  officers  would  get  only
 upto  Rs.  3900,  The  Government  should
 not  have  any  objection  to  paymg  money.
 because  profit  hus  b  en  increasing  Class
 111  staff  is  geiting  more  and  if  Govern-
 ment  wants  to  bring  some  minor  changes,
 this  should  have  been  clarified  in  this

 House.  801  this  has  not  been  done,  Are
 the  savings  on  account  of  paying  less  to

 officers  meant  for  making  fresh  recruite
 ment  or  for  paying  more  to  those  who

 were  drawing  -  7.  It  iS  not  cleay  as  to
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 whether  some  such  rationalisation  is  under

 consideration  2

 [English]

 Thedowest  salary  is  only  Rs.  700/-

 [Translation]

 There  are  lakhs  of  L.  I,  C,  employees
 in  the,country,  but  no  princiole  has  been

 enunciated  for  them  in  the  objects  and

 reasons  of  the  Bill,  Only  one  thing  has

 been  mentioned......  (Interruptions).

 (English)

 MR,  DEPUTY  SPEAKER  :  Try  to  be

 brief,

 DR,  DATTA  SAMANT  :  This  is  very

 important,  A  few  lakh  workers  are  affect-

 ed,  I  think  there  should  not  be  any  time

 restriction,  In5  or  10  minutes  [  can

 finish,

 SHRI  SHARADCHANDRA  GOVIND-

 RAO  PAWAR  (Baramati)  :  He  is  a  rep-
 resentative  of  the  working  class.  He

 should  get  the  opportunity.  to  speak.

 [Translation]

 DR.  DATTA  SAMANT:  |  The  salary
 of  lower  cl.ss  staff  would  be  Rs,  4500  in

 the  last  stage,  Keeping  only  one  point  in

 view,  the  Government  want  to  appro-

 priate  all  the  rights.  According  to  various

 clauses  in  the  Bill,  Government  is  entuiled

 not  to  take  a  decision  On  any  agreement
 or  decision  ot  the  tribunal  or  any  indust-

 rial  court,
 will  be  binding  on  the  workers  Thus,
 Government  is  appropriating  all  the  rights.
 to  itself,  The  working  class  would  always

 oppose  such  measures  and  the  LLC.  is

 already  opposed  to  it,  Today  30  to  40

 per  cent  of  the  (0६51  population  comprise
 workers  and  all  are  dissatisfied,  Above

 all,  Government  is  trying  to  bring  a  sup-
 reme:  power  which  would  dispense  with

 ceurts’  decisions,  tribunals  and  collective

 bargaining,  Therefore,  on  behalf  of  the
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 working  class  totally  oppose  this  measure,

 Mr.  Deputy  Speaker,  Sir,  there  are  2
 to  3  more  clauses  in  the  Bill,  The  matter
 wil  Inot  end  there,  The  Government  want
 to  compulsorily  implement  one  point
 C  D.A.  in  respect  of  workers  of  all
 Ceniral  Government  Undertaking,  e.g.,
 Mazagoan  Docks,  Bharat  Petroleum  etc,
 It  is  creating  widespread  resnetment  among
 all  the  workers  of  these  undertakings.  A
 committee  was  also  appointed  some  time
 back  in.this  regard  but  even  then  nothing
 has  happened  In  the  Bharat  Petroleum,
 the  9.  A.  slab  of  a  worker  who  has  put
 in  even  ten  years’  service  and  who  is

 permanent,  wil]  automatically  come  dowa

 according  to  Government’s  directive,
 J  feel  that  despitey  our  various  slogans  and
 assurances  to  workers,  the  Government

 policy  has  always  been  anti-working  class,
 The  basic  principles  adopted  by  the  Go-
 vernment  and  such  legislations  are  all

 going  against  the  interests  of  the  workers,

 Mr,  Deputy  Speaker,  Sir,  in  all  the

 Public  undertakings  like  the  Mazagaon
 Docks.  Richardson,  Bharat  Petro!eum  etc,
 atrocities  would  continue  against  the
 workers  if  such  a  legislation  is  passed.
 The  Government  is  contemplating  other
 Tepresentive  step  also  ।  want  that
 Government  should  specify  the  service
 conditions  and  a  rationalisation  scheme,
 for  the  workers,  In  regard  to  the

 rationalisation  schemes,  Govern-
 ment  should  take  adequate  care
 that  by  bringing  such  a  leyislition,  they
 do  not  assume  summary  powers,  Today,
 if  the  salary  of  some  workers  in  the  L.I.C,
 is  MOre.  some  internal  adjustment  should
 be  made  and  an  announcement  to  this
 effect  should  be  made  in  the  House  and
 in  the  aims  and  objects  of  the  Bill  More-

 over,  the  future  policy  of  Government
 in  this  regard  should  also  be  stated  in  clear
 terms  in  the  House.  But  it  appears  that
 the  Goverament  does  not  want  to  do  such
 things  and  on  the  »other  hand  wants  to
 bring  fresh  legislation  by  disregarding  all
 the  past  awards  and  laws,  Regarding  re-
 trospective  effect,  it  has  been  stated  that  if
 the  Government  -  desire  it  could  be
 done,  In  view  of  all  this,  Sir,  if  this  Bill  is

 passed,  I  would  have  to  stage  a  walk  out
 in  prtest.
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 SHRI  AJOY  BISWAS  (Tripura  West)  :

 ।  rise  to  oppose  the  Bill  because  there  is

 an  attempt  on  the  part  of  the  government
 to  curb  all  sorts  of  rights  of  the  working
 class,  The  Minister  has  misled  the  House,
 He  has  said  that  most  of  the  employees
 are  getting  more  than  Rs,  4,000  ;  that  is

 not  correct,  Only  the  Superintendents  are

 getting  more  than  Rs,  4,000.  But  how

 many  Superintendents  are  working  there  ?

 Previously,  the  number  was  200  ;  now,
 it  has  come  down  to  50,  The  Corpora.
 tion  has  already  announced  that  it  is  a

 dying  cadre  When  they  have  announced

 that  it  is  a  dying  cadre,  you  have  taken

 the  plea  that  mostly  the  employees  are

 getting  more  than  Rs,  4,000  So,  the  Bill

 bas  been  brought  forward  to  curb  tho

 rights  of  the  28,000  ‘employees  in  that

 Corporation,  It  is  not  proper  ;  it  ‘s  not

 good  for  the  government,

 ।  apprehend  that  they  will  introduce
 the  same  measure  in  other  institutions

 also,  like  the  RBI,  in  other  banks  and  in
 other  sectors  also,  [If  they  introduce  the

 Bill,  the  reaction  will  be,  I  can  categori-
 cally  say,  that  the  employees  will  not
 allow  this  Bill  to  be  introduced.  If  the

 government  wants  to  curb  the  rights  and

 existing  facilities,  definitely  the  entire

 working  class  will  rise  in  protest  and  will

 definitely  launch  a  bigger  movement  in
 future,

 Sir,  the  General  Insurance  Corporation
 was  natjonalised  in  1971.0  andin  1974

 a  scheme  was  taken  up  and  it  covered
 the  terms  and  conditions  of  service  of
 the  employees.  At  that  time  there  were
 lot  of  negotiations  with  the  management
 and  there  was  a  consensus  between  the

 management  and  the  employees’  organi-
 sations,

 In  1977  the  associations  put  forward
 some  demands,  they  placed  a  charter  of
 demands  for  upward  revision  of  the
 emoluments  and  improvement  of  the  ser-
 vice  conditions  of  the  employee,  But  due
 to  the  adamat  attitude  of  the  Government
 the  negotiations  failed.  At  that  stage,  the

 Chief  Labour  Commissioner  of  the

 Central  Government  wanted  to  intervene
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 into  the  affairs  because  the  Chief  Labour

 Commissioner  thought  that  it  was  a  clear

 case  of  industrial  dispute  and  then  the
 Chief  Labour  Commissioner  issued  nego-
 iiation  notices  to  both  the  management
 and  the  employees  organisations,  In  .the
 notice  it  was  clearly  mentioned  that  the
 Industrial  Disputes  Act  would  apply  in

 the  case  of  the  General  Insurance  Corpo-
 ration,  The  Chief  Labour  Commissioner

 also  drew  the  attention  of  the  management
 to  section  33  of  the  Industrial  Disputes
 Act  and  that  the  management  should  not

 change  any  terms  and  conditions  which

 may  cause  prejudice,  during  the  pendency
 of  the  conciliation  proceedings,  The  repre-
 sentatives  of  the  employees  attended  the

 meeting  but  the  management  did  not  turne

 up,  The  Chairman  of  the  General  Insu-

 rance  Corporation  informed  the  Chief

 Laboar  Commissioner  by  a  telex  message
 that  as  the  General  Insurence  Corporation
 would  not  fall  under  the  purview  of  the

 Industrial  Disputes  Act,  they  would  not

 attend  the  conciliation  meeting,  It  is  a

 funny  thing  that  the  Chief  Labour

 Commissioner  felt  so,  So,  the  Minister

 for,Labour  has  to  explain  what  the  actual

 position  is,  In  my  opinion,  definitely  the

 Corporation  is  under  the  Industriaf

 Dispute  Act,

 Thereafter,  the  management  of  the
 General  Insurance  Corporation  did  not
 take  any  initiative  to  negotiate  the  issues

 with  the  employees’  organisations.  Then
 the  Finance  Department  came  into  the  pic-
 ture,  They  issued  a  notification  and  under
 the  notific  tion  it  was  clearly  mentioned
 that  the  existing  facilities  —whatever  the

 employees  were  enjoying  were  curtailed,
 There  was  a  ceiling  on  the  wages,  retire-
 ment  age,  gratuity,  increments  and  all  the
 benefits  were  taken  away,  The  Al!  India
 Insurance  Employees  Association  filed  a
 writ  petition  in  the  Supreme  Court  which

 gave  the  judgement  in  favour  of  the

 employees,  In  this  case  the  Minister  has
 misled  the  House,  The  verdict  of  the

 Supreme  Court  was  that  the  impugned
 scheme  of  1980  must  be  held  to  be  bad

 as  beyond  the  scope  of  the  authority  of
 the  Central  Governm:nt  under  the
 General  Insurance  Business  (Notification)
 Act.  1972,  The  impuened  scheme  is,

 therefore,  quashed  and  will  not  bs  givea
















